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Before The National Green Tribunal

Eastern Zone Bench Kolkatta

Original Application No. 212/2024/E2 of
MA-37/2025/EZ
Narendra Singh e« s .Petitioner
Versus
The State of Bihar & Ors. Respondents
INDEX
Sl. ; Page
T_ Particular Date g
No No
1 |Counter affidavit.
17-05-2025 1l to 5
2. | Verification.
17-05-2025 6
3. | Annexure- A
Xerox copy of letter no-1864 dated-
08-05-2025 issued by the D.M. | 08-05-2025 | 7 to 22
Vaishali to the DDC-cum~-Chief
Executive Officer,D.R.D.A, Vaishali
4, | Annexure- B
Xerox copy of letter no-1713 dated -y
09-05-2025 issued by the D.D.C, 09-05-2023 =
Vaishali to the B.D.O Jandaha.
5. | Annexure- C
Xerox copy of letter no-941 dated R
14-05-2025 with photographs issued 14-05-2025 | 24 to 25
by the B.D.0O Jandaha.
Date :-
Filed by

Surendra Kumar

Advocate
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Before

The National Green Tribunal |
Eastern Zone Bench Kol
Original Application No- 212/2024/EZ
Narendra Singh .......cccoceeennnnen.. Applicant
Versus
The District Collector, Vaishali and others-Respondents

Affidavit of compliance of the order passed on April 24,

2025 by the National Green Tribunal in this case.

I, Yashpal Meena aged about 42 years S/o Late
K.L. Meena R/o 18, Airport Apartments, Vikashpuri,
Tilak Nagar, Delhi — 110010 do hereby solemnly affirm

and state as follows:-

1. That at present I hold post of the District

agistrate in the District Vaishali (Bihar).
A\ K

<\

(S ML‘@d@f.lTl?at by the order dated 24.04.2025 passed by your

)

o g d

the Waste Processing Unit in question set up in
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Gram Panchayat Raj Lakshmipur Brahmbatta,
Block Jandaha, District — Vaishali is removed
within ten days and the site is cleared of all debris
and land is restored to its original férm.

3.That in compliance of the order aforesaid I directed
the Deputy DevelopmentCommissionepcum— Chief
Executive Officer, District Rural Development
Agency, Vaishali vide the letter issued under memo
no - 1864 dated 08.05.2025 to remove the Waste
Processing Unit within a period of five days set up
in Gram Panchayat Raj Lakshmipur Barhmbatta

_under Block Jandaha and remove all the debris

>7¢ from so as to restore the land in its original

Xerox copy of letter no- 1864
dated 08.05.2025 issued by the
D.M Vaishali to the DDC-cum-

Chief Executive Officer, District
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Rural Development Agency,
Vaishali with direction aforesaid is
being annexed and marked as

Annexure -A
4.That in pursuance of the order and direction issued
to the DDC-cum-Chief Executive officer District
Rural Development Agency, Vaishali he issued a
letter to the Block Development Officer, Jandaha
bearing letter no- 1713 dated 09.05.2025 with a
direction to submit compliance report of the order
dated 24.04.2025 passed by the Hon’ble National
Green Tribunal, Eastern Zone Bench Kolkata in

O.A.No.- 212/2024 /Ez within three days .

Xerox copy of letter no-
1713 dated 09.05.2025

issued by the DDC,

Vaishali to the BDO,

Jandaha 1s being
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annexed and marked as

Annexure-B .

S5.That the BDO Jandaha vide his letter bearing letter
no-941 dated 14.05.2025 submitted compliance
report oi; the order dated 24.04.2025 passed by the
Hon’bleNational Green Tribunal Eastern zoneBench
Kolkata passed in O.A.No- 212/2024 /EZ .

6.That in compliance of the said order of the Hon’ble
tribunal, the WPU set up in Gram Panchayat Raj
Lakshmipur Brahmbtta under Block Jandaha, has
been demolished and removed from the site by the

BDO Jandaha, in presence of all other employees

2‘- bee Q@)éis‘fﬂred to its original form .
*\‘-3‘55
/&

A Xerox copy of the compliance report

submitted to the DDC Vaishali by the
BDO jandaha vide latter no- 941 dated

14.05.2025 with photographs snapped



23 pe,

X

during the removal of WPU from the
site situated in Gram Panchayat Raj
Lakshmipur Brahmbatta are being
annexed and marked as Annexure-C
7.That the order passed by the Hon’ble Green
Tribunal has been complied in true spirit .
8.That all the statements made hereinabove by me in
this affidavit are true and correct to the best of my
knowledge and belief
9.That the annexures are the exact copies of their

respective originals.

o « YA,

& e 3 \)\"'@})\@(

- D.M, Vaishali
i, TP Deponent

Notary PL.DI‘I Q -
‘aishah Haijpur
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W
District Magistrate,
Vaishali.

Verfication

| Yashpal Meena the District Magistrate Vaishali do hereby
sofemnly afform and verify that the statements. | have made
in this counter affidavit from Page- 01 to 41 are true and
correct to the best of my knowledge and belief.

\“ AP

4
District Magistrate,

Vaishali.

NotQW%ﬁq .3

Maighal Haiipur
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ding of para (A) and (B) of the Siting Criteria, with
regard to land fill site, clearly show that the landfill site shall be not

less than 100 mtrs, away from the river or 200 mtrs from a pond and

I. A conjoint rea

that 'processing' of waste received will be read as a part and parcel of
the landfill site and therefore the Siting Criteria fixed for landfill site

would also be applicable to a Waste Processing Unit.

2.In the present case, the admitted position is that the Waste

B2 which is also obvious from the photographs filed along with

P

rocessing Unit for processing of solid wastes of the village/villages
concerned, there is every possibility of the waste being washed away
in the river if the water level reaches the Waste Processing Unit and
therefore the construction of the said Waste Processing Unit at the

Edvldiid shakha 14F delve\SOF FORWADING\sol wapay.docis
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Collectorate, Vaishali (Hajipur)

Email: vaishalilegaisection@gmail.com (District Legal Section)

Letter No. 1864 Date :- 08-05-2025
From,
District Magistrate,
Vaishali
T0;

Deputy Development Commissioner
-cum-Chief Executive Officer,
District Rural Development Agency, Vaishali.

Subject:-  Regarding providing compliance report of the order dated
24.04.25 passed by the Hon'ble National Green Tribunal,
North Eastern Zone Bench, Kolkata in Petition/Application
No. 212/2024/EZ in Nagendra Singh vs State of Bihar.

Sir,

In relation to the above mentioned subject, a copy of the order
dated 24.04.25 passed by the Hon'ble National Green Tribunal, North
Eastern Zone Bench, Kolkata in the petition/application no. 212/2024/EZ
in Nagendra Singh vs. State of Bihar is being enclosed, in which it is
mentioned that :-

1. A conjoint reading of para (A) and (B) of the Siting Criteria, with
regard to land fill site, clearly show that the landfill site shall be not
less than 100 mtrs. away from the river or 200 mtrs from a pond and
that 'processing' of waste received will be read as a part and parcel
of the landfill site and therefore the Siting Criteria fixed for landfill
site would also be applicable to a Waste Processing Unit.

2. In the present case, the admitted position is that the Waste
Processing Unit is situated at a distance of 15 feet from the River
Baya which is also obvious from the photographs filed along with
the Inspection Report and the Inspection Report also mentions that
this is a violation of the MoEF&CC Notification SO 3187(E) dated

07.10.2016.
- ) One cannot ignore the fact that during the operation of the Waste
@‘/-v& Processing Unit for processing of solid wastes of the village/villages
o9 concerned, there is every possibility of the waste being washed away
E.D-O‘ in the river if the water level reaches the Waste Processing Unit and
Jandaha therefore the construction of the said Waste Processing Unit at the

Page 1 of 2
TW’\.&L,,L:\ [367% 4’119\‘% l',Q :

=P A W I mAvL -
e h—;‘{m\*g (‘{
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site in question is absolutely illegal and in violation of the Siting
Criteria as prescribed in Schedule I of the Solid Waste Management
Rules 2016.

4. The Original Application is therefore allowed-and a issued to the
District Collector, Vaishali, Bihar to ensure that the Waste
Processing Unit in question set up in Gram Panchayat, Raj
Lakshmipur, Brahambatta, Block Jandaha, District — Vaishali, is
removed within ten days and the site is cleared of all debris and the
land is restored to its original form. If the Gram Panchayat is of the
view that a Waste Processing Unit should be set up, it should be set
up strictly in compliance with the Siting Criteria as laid down in
Schedule 1 of the Solid Waste Management Rules 2016.

Therefore, in compliance of the above order, it is directed that
the Waste Processing Unit established in Gram Panchayat Raj Laxmipur
Barbatta Block Jandaha should be removed within five days, all the debris
of the site should be cleaned and the land should be restored to its original
form and a compliance report should be made available. Also, in the light

of the passed order, an affidavit should be prepared and made available
without delay.

It is clear from the above order passed and submitted joint
investigation report that the MoEF&CC Notification SO 3187(E) dated
07.10.2016 has been violated in the site selection/ implementation. In such
a situation, it is to be ensure that the revenue loss incurred in the site
selection/implementation of this scheme is recovered from the guilty
officers/employees/public representatives

Enclosure — As above noted
Yours faithfully

e 4
o

—_ District Magistrate,

11 :'_‘. { .,-l ':Jl ';_,'«‘:;;a Vai Shali

I35 b= &,.wizgh
= /f) W){‘zzf?’e\‘f??ﬁ wna

Page 2 of 2
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TedTaddiosses par”

Item No.02 Court No.1

9 g BEFORE THE NATIONAL GREEN TRIBUNAL
: E 321‘,' ~ EASTERN ZONIE BENCH, HOLKATA
1{5@ U"“ o {(THROUGH PHYBICAL HEARING WITH HYDRID MODE)

/ ﬂ\( Original Application No,212/2024 /122
1]
2 (\ o¥ Applicant(s)

L,{ Narendra Singh
ot Versus

State of Bihar

V- "M"”/Datc of hearing: 24.04.2025

¢ CORAM: HON'BLE MR, JUSTICE B, AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Respondent(s)

For Applicant(s) : Mr. Dipankar Thalkur, Adv,

For Respondent(s): Mr. Surend.m Kumar, Adv. for R-1 & 2 (in Virtual Mode},
Ms. Amrita Pandey, Adv. for R-3 (in Virtual Mode)

x ,@.’)L) ORDER
AW
/ ; 7 } Mr. Dipankar Thakur, learned Counsel is present on behalf of the

e .',J/
. /7 Applicant but he has not been able to assist the Court.
,];Q 2.  Affidavit dated 24.04.2025 has been filed on behalf of the
57 o Bl s el B
Respondent No.4, Mukhiya Sanjeet Kumar Paswan, Gram

Panchayat, Raj Lakshmipur, Brahambatta ; the same is taken on

record.

(Final order of the said case will be uploaded in NGT wehsite

by separate sheets of paper)

B. Amlt Sthnlakar, J M

B L L T T T E R P P

IlJr. Vijay Kulkarnl, EM

1 of 14

07-05-2025. 16:38
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Court No. 1
Ttem No.02

BUNAL
BEFORE THE NATIONAL GREEN TRI

KOLKATA
EASTERN ZONE BENCH, * VD MODE]
(THROUGH PHYSICAL HEARING WITH HYB

Z
Original Application No.212/2024/E

In the matter of:
=T matter oft
Narendra Singh

Village & P.O. Rampur,
Ramhar,

P.s. Jandaha,

District ~ Vaishalj
(Bihar) .... Applicant(s)

Versus

1. The District Collector, Vaishali
Bihar

2. Department of Enviroinment
Through its Principal Secretary,
Government of Bihar

3. The Bihar State Pollution Control Board
Through its Member Secretary

4. Mukhiya Sanjeet Kumar Paswan
(Lakshmipur Brahm batta Panchayat),
Vill. & P.O, - Rampur, Rambhar,

P.S, - Jandaha,
Dist. : Vaishalj
(Bihar)

e Respondent[s}
Date of hearing: 24.04.2025

CORAM:  HON'BLE MR. yystiop B. AMIT ST
- ; HAL _
HON'BLE DR. VIJAY KU kAR or AR, JUDICIAL MEMBER

I, EXPERT MEMBER
: Mr, Dipankar Thakur, Adyv,

For Respondenz{s]' Mr. Surendr.
! Mr. a Kumar, Ay, for R-1 & 2 (i vi
Ms, Amritq Pandey, Adv, ‘t:orai'g-l'; (% e v Mede),

For Applicant(s)

. S of o
lled |
Y one Narendrq Singh alleging that iy his
Rumpu: R
o + %emhar, p g dmulnhn, Distrig = Vaishql
e Ukhiyg ¢ .
{ﬂll'ljucl K
Unigy Pasway, (L
Ashmipy,
2

; R : sk
! T arpwne
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e mey v redus ok b/ Downlonds/ | 74642244318,

Brahmbatta panchayat) is constructing Panchayat Bhawnn ond is

dumping garbage on Plot Nos.619 and 620 which Is situated on the

Lanks of river Baya which comes Into o food every year, It is

alleged that as a result of dumping of construction materials on the

aforesaid plots on the banls of river Baya,

the entire area is getting

polluted and in cage there is a flood, it will result in loss of life and

material and in any case such construction is not permissible

within 100-200 mitrs,

of the river/ waterbody,

At the time of admission thig Tribunal constituted a Fact Finding

Committee comprising of :-

i)

i)

The District Collector,

Inspection Report of the Joint Committe

Vaishali, Bihar; and

Senior Scientist, Bihar State Pollution Control Board

to carry out an inspection of the site in question and submit
its Report with regard to the allegations made in the Letter
Petition.

The Joint Committee Report of an inspection carried out on

23.01.2025 has been filed which reads as under :-

e Constituted
in Compliance with Hon'ble NGT Matter in 0A

No.212/2024/E2

1. Background:

The present QA No.212/2024/EZ was registered by

the Hon'ble NGT based on a letter petition filed by Shri

Narendra Singh, alleging that Lakshmipur Barhmbattq

Panchayat was constructing a Panchayat Bhawan and
dumping garbage on Plot No.619 and 620, situated on

the banks of the Baya River, Concems 1vere raised that

the dumping of constriction materials on this plot could
lead to environmental pollution and {ncrease Slood

risks, potentially resulting in loss of life and property.

2. Committee Composition and Inspectlon Detalls ;

07.05-2025. 14:38
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442248318,
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;, comprising
fuledd,
A joint ommittee  jas  consti

i,
Vaishall,
¢ tratc,
"('-Pri?sonmﬂ'ues from the District Mﬂg’sﬂoar‘d. which
" Bihar State poltution Control ite on January
“Onducted qn inspection of the “"“"ga.d s: he inspection
2, 2025, The officials present during

were ; ! Enquiry,
L Md. Ansan Ahmad, AC Departmenta
Vaishal;,

2. Sh, Kishlay Kushwaha, SDO, Mahua. s
3. Sh. Nalini Mohan Singh, Scientist, Bihar Po
Control Board, Patna,

3. Findings ang Observations :

fa:‘fowing i

1. Waste Processing Unit (wpy; Construction ;
@ A Waste Processing yni; (WPU) of Size 33x30
Feet has peen constructed qt o distance of

Approximately 15 Jeet from the Baya River,

was Constructeq Sfor
Purposes,
2, THeConsrmcn'é;

3. Statys of P,

n was ompleted iy F‘ebmmy 2024,
anchayqg Bhawgn and Waste
Disposqy .

!'nf';,’

¥ e
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Jacility handling over five metric fons per day

requires authorization from the State Pollution
Control Board (SPCh).

b. Population Data and Waste QUeneration ;
i The total population of Lakshmipur
Barhmbatta Gram Panchayat as per
2011 Census was 12,084,

g

The current estimated population, as per
the Action Plan is 15,166.

-
-

The waste generated doces not exceed five
metric tons per day, and thus, the WPU
does not fall under the mandatory

authorization requirement under SWM
Rules, 2016,

4. Conclusion ;

A WPU has been constructed on the bank of Baya river
at a distance of about 15 fit which is not in accordance

with  the Ministry of Water Resources, river

development and Ganga Rejuvenation, Go

vernment of
India,

Gazette Notification dated 07.10.2016 contained
in 8.0, 3187(E} in Rule 6(3).

The WPU is with a GS sheet roof and remains non-
functional at present. The sole purpose of this Jacility is
to ensure proper waste management in the Panchayat,
thereby reducing unregulated dumping into the Baya
River and mitigating environmental risks.

e
S

: '*:‘._.'i'f:".%
L]

07082008 oS
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) fttee
. The ﬁ.ndings of the Inspection A
1

peen
i ‘pad

30 fec
33 x

Processing Unit (WPU) having a size ¢ from the Baya

fe
tel 15 :
constructed at a distance of approximately post L

com
o of five
River. The Waste Processing Unit consisting

tanks have been

EP
three NAD
Multi Recovery Facilities (MRFs) and

as & GS
d ture h
ition ; the struc
igned for organic waste decomposition ;
esl

PurpOSES- It

ent
e managem
Sheet Roof and was constructed for wast

site or
und on the

d that there is no Panchayat Bhawan fo

is state

l;and 1 front of W P n Unit and even at the ume Oi
thc aste rocessl g
n

rithin
i ant land or W

tion, no garbage was found lying on the vac

inspec "

the Waste Processing Unit. | e et the

5 The Joint Committee Inspection Report categorically sta |
| Waste Processing Unit has been constructed on the bank of Ba.}n
River at a distance of about 15 feet which is not in accordance with
the Ministry of Water Resources, River Development and Ganga

Rejuvenation, Government of India Gazette Notification dated

07.10.2016 S.0. 3187(E) in Rule 6(3}.

Photographs have been filed with the Inspection Report which

shows the Waste Processing Unit with absolutely no garbage inside

nor any machinery for processing and appears to be a new

construction, The photographs clearly show it to be situated at the

head of the stajrg leading to the Baya River,

Counter aflidavip dated 24.04.2025 has

been  filed by the
Hr.'a'pondcm No.4, Gram Pane

hayat, Ruj I.nltslunipur,

Blogk Jonduly, District-\’uinlmli stating

Brnhambattn.

that the Waste p
ted ut i ¢y of Ry, 7,4
fght thousng ey

Unit )y hewen constme

focessing
8,704/ (Rupeey g
0B fony tnly
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Close

pp“’-hensm fw to RIVCT Bﬂya oy thcrc hap been
a
ponutmg . Ste Materin)y of the village be!ng swept

away

T Watey, |t is

8tat

€N decige ed that the construction site fq,

Provided that in exceptional circumstances like natural

calamities or religious events qf traditional locations,

temporary structures can be raised afier prior permission of
the National Mission for Clean Ganga acting through the
State Ganga Committee and the district Ganga Committee:
Provided further that in case any such construction has been
completed, before the commencement of this Order, in the
River Bank of River Ganga or its tributaries or active flood
plain area of River Ganga or its tributaries , the National
Mission for Clean Ganga shall review such constructions so
as to examine as to whether such constructions are causing
interruption in the continuous Jlow of water or pollution in
River Ganga or its tributaries, and if that be so, it shall cause
Jor removing them.

9. There is no dispute, rather it is admitted, that the construction in
qucstion is a Waste Processing Unit. The Solid Waste Management

les 2016 in Schedule I under the heading “Specifications for

- -:__'{'I?Q Landfills", para (A)(vii) “Criteria for site selection® states

“f-‘fl landfill site shall be 10 meter away from river, 200 meter

M _ ﬁ%ﬂ »ond, 200 meter from Highways, Habitations, Public parks

7

’oZUSImkhaﬂ }out:!uadvf?lﬁﬂﬂﬂl ]
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irhas®
and water supply wells and 20 km away from Airports or MF
Para A(vii) and Alviii) is as under i
"SCHEDULEI
Specification® for Sanitary pandfill®
(A} Criterla for Site gelection &
x.\:mn:\-xxux-mwmmwxxﬂ”‘* o . 200
(vii) The landfill site shall be 10 meter away .
meter from @ pond, 900 meter from Hig (;
Habitations, public Pparks and water supply wells ar
20 km away from Airports o7 Airbasé However, @
special €ase: landfill sit€ may beé set up within @
distance o 70 and 20 km away Jrom the
cate

Airport/A
rce as the caseé

ion quthority / A fo

from the civil avia
hall not be pennifted w

may be. The Landfill site S
lains as recorded for the las

n, wetland, Critical habitat areas,

ithin

the flood p { 100 years, 2one

of coastal regulatio

sensitive ecofragile areas.

(viii) The sites for landfill and processing and disposal of solid

waste shall be incorporated in the Town Planning

Department's land-use plans.”

10. In Schedule I under the heading “Criterin for development of
facilities at the sanitary landfills” para (B)(iii) states that :-

the landfill site shall have waste inspection facility to

monitor waste brought in for landfilling, office facility for

record keeping and shelter for keeping equipment and

machinery | '
U including pollution monitoring equi
ipment. The

ie 1

]

processed and dispose,]
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0 be applicable to a Waste Processing Unit,
In t
- he present case, the admitted position s that the Waste

Processing Unit is situated at a distance of 15 feet from the River
I

Baya which is also obvious from the photographs filed along with

the Inspection Report and the Inspection Report also mentions that
this is a violation of the MoEF&CC Notification SO 3187(E) dated
07.10.2016.

1 i/ One cannot ignore the fact that during the operation of the Waste

Processing Unit for processing of solid wastes of the village/villages

concerned, there is every possibility of the waste being washed

away in the river if the water level reaches the Waste Processing

Unit and therefore the construction of the said Waste Processing

Unit at the site in question is absolutely illegal and in violation of

the Siting Criteria as prescribed in Schedule I of the Solid Waste
Management Rules 2016.

14. The Original Application is therefore allowed and a direction is

issued to the District Collector, Vaishali, Bihar to ensure that the

Waste Processing Unit in question set up in Gram Panchayat, Raj

Lakshmipur, Brohambatta, Block Jandaha, District-Vaishali, is

- removed within ten days and the site is cleared of all debris and the

O '“l A{%lmd is restored to its original form. If the Gram Panchayat is of the

N

ety that a Waste Processing Unil should be set up, it should be set

D\ R, ooy | & t

. e

N7-08.2025 16038
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17.

April 24, 2025,

42

!
Dowﬂ
h gkh:l"
e rusersiava2iy uni%2 0s

in
i sl Ao
UP strictly i compliance with the Siting Criterd en

6.
Schedlﬂe I of the Solid Waste Management Rules 201 y, -
e, o mpliance
The District Collector, Vaishali shall file affidavit of comP Gy
Zone
the Registrar, National Green Tribunal, Eastern

20.05.2025.
LAs, if any, stand disposed of accordingly.

There shall be no order as to costs.
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DISTRICT RURAL DEVELOPMENT AGENCY, VAISHALI
District Rural Development Agency, Vaishali Hajipur - 844101

Letter number — 1713/Agency Hajipur Date :- 09/05/25
Form
Deputy Development Commissioner,
Vaishali.
To,
Block Development Officer,
Jandaha.
Subject :- Regarding providing compliance report of the order passed on 24.04.2025 in
Petition/Application No.- 212/2024/EZ by Hon'ble National Green Tribunal, North
Eastern Zone Bench, Kolkata in Nagendra Singh vs State of Bihar.
Context :- District Magistrate, Vaishali's Memorandum no.- 1864/District Legal, dated-
08.05.2025
Sir,

Regarding the above mentioned subject and relevant letter (photocopy enclosed), it
is to be said that in compliance of the order passed on 24.04.2025 (Photocopy enclosed) in the
petition/application no. 212/2024/EZ by the Hon'ble National Green Tribunal, North Eastern Zone
Bench, Kolkata in Nagendra Singh vs. State of Bihar by the District Magistrate, Vaishali vide letter
no.-1864/District Legal, dated-08.05.2025 (photocopy enclosed), a report has been sought on the
following points:-

1. Under the second phase of Lohia Swaksh Abhiyan, the constructed waste processing unit
(WPU) established at Lakshmipur Brahmabha of Jandaha Block should be demolished
within 05 days and all the debris of the site should be cleared and the land should be brought
to its original form.

2, The revenue loss incurred in the site selection/implementation of the scheme should be
recovered from the guilty officers/employees/public representatives.

The order passed on 24.04.2025 by the Hon'ble National Green Tribunal, North
Eastern Zone Bench, Kolkata in petition No. 212/2024/EZ and the joint report submitted by the
Joint Investigation Team clearly shows that MoEF&CC Notification SO 3187(E) dated 07-10-2016
has been violated in site selection/ implementation.

Therefore, it is directed that by removing the said waste processing unit (WPU) all
the debris of the site should be cleared and the land should be restored to its original form. Also, for
the recovery of the revenue loss caused in its construction work, the guilty officers/employees and
public representatives should be identified and action taken report should be made available within
03 days along with your show cause reply.

Annexure;-as above noted.

g
@/05 Yours faithfully

B.D.O. Sd/

Jandahg Deputy Development Commissioner,
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Block Office, Jandaha

Letter No. — 941/ Dated — 14/05/2025
From,
Block Development Officer,
Jandaha.
To,
Deputy Development Commissioner,
Vaishali.
Subject:-  Regarding preparation of fact statement regarding compliance of the order
dated 24.04.2025 passed by the Hon'ble National Green Tribunal, Kolkata in
Narendra Singh vs State of Bihar in Petition Application No.- 212/2024/EZ.
Case :- Yours sincerely Letter No. — 1713/Agency, Hajipur dated — 09.05.2025
Sir,

In the light of the relevant letter on the above subject, it is respectfully
informed that the order passed by the Hon'ble National Green Tribunal Kolkata in Narendra
Singh vs State of Bihar in petition/application no.- 212/2024/EZ dated 24.04.2025 has been
complied with. Under the Lohia Swaksh Abhiyan Phase II, the constructed waste processing
unit (WPU) installed at Laxtipur Barbatta of Jandaha block has been removed in the
presence of the undersigned and other personnel and the said land has been restored to its

original form by clearing all the debris of the site (photocopy of photograph of the said site
is attached).

Hence the report is respectfully submitted for information and needful.

Enclosure:- As above noted.
4 Yours faithfully

Sd/-
Block Development officer
Jandaha.
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